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IN THE CENTROL ADniN I ST R .iT TV r TRIBUNAL

principal bench

'  NEU DELHI

0«A. No, 1950/95 Date of docision 20-1 2-1995

Hon'ble Shri N.U. Krishnan, Acting Chair-nan
Hon'bla Smt, Lakshmi Suaninathan, fla-nbar (3)

Shri R.S.D, Tayal
son of Shri Lakshi Ra®,
uorking as Accounts Officar,
resident of 3-140, Kartar Nagar,
Delhi-I10053

, r, n r. ' - .. . Applicant^By Advocate Shri T,C. Aggarual )

Vs.

Union of India, through

1. Secretary to the Govtopf India,
flinistry of Information & Broadcasting,
Shastri Bhauan, Neu Oalhi-I 10001

2. The director General,
D te, of Advertising 5: Visu.-^l Publicity,
P.T.I, Building, Parliament S-treet,
Ne . Delhi-110001

... Respondents

(By Advocate Shri V.S.R. Krishna )

ORDER (ORA'L^Q

(Hon'ble Shri N.V.Krishnan, Acting Chairman )

The applicant has aporoached us by stating

that for the post of E.A.& C.O., the primary mnthod

is by promotion failing uhich alone rescono'ents can

go for deputation. He alleges that, uithout

exhausting the method of promotion, uhich is

prescribed by the Recruitment Rules, the resort to

deputation is bad.

2* Notice uas issued to the respondents. Ro-ly

has bean filed, flatter has been heard.

Recruitment Rules admittedly rar.uire th-
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for purpose of promotion, the candi-'ate should be

an Accounts Officer of the Directorate o*" Advortisino

and l/isual Publicity uith 7 years regular service in

the grade.

IntheO.A. it is stated that tho apolicant

uas holding the post of Accounts Officer Prom 1?,5,1qP5

on an offxciating basis and that he uas giv/en regular-

appointment as Accounts Officer only from 13.3.1991.

Therefore, the applicant does not ̂ admitt edly^ s ati s'^y
the eligibility conditions for promotion,

In this regard, learned counsel for the anolicant

submits that there are a number of .■iddgments to ebou

that if regu 1 ari 3 at i on is done follouing ci at ion

on the post, t^e regularisation should be giv/en b.eck

efPact,

That is not the issue in this case. I" he is

aggrieved that he should have been requl'erised from

1906 ha should h-ve taken action to obtain such

declaration instead from 13,3,1gqi.

7. Therefore, he is not eligible to be c-nsid^r-^d

for promotion. Respondents are entitled to ^ill up

■chase post by deputation. Application ia ■tie mi'i?. g j,

Interim directs.on issued in this ca«so eerli -r is

u acat ed.
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8, Ue maka it clair, hou8\yer, tha"- it is ods t to

the applicant to sesk radrass of the griav^nca,

any , rag ar ding the date of regulari^-atio'^, in -•ccnr"!" ncc

uith lau, if so advised,

(Smt.Lakshmi 5uaminathan)

amber (3)

f t'."^Krishnan )
Acting Ch-irman


